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i IN THE CENTRAL ADMINISTRATIVE TR IBUKAL ,"'y\é’g
| PRINCIPAL B. WCH |
-l N DE LHI
‘ UeA. No, 1540/94 Oate of decision 27,5.96
Hon'ble Shri SeRe. Adige, Member (A)
Hon'ble Smt.lakshmi Swaminathan, Member{(3J)
Shri Chandra Pal
! S/o Ferosh Singh
H.NU.“Z"A/SS, Vijay ilfighalla’
Mojpur, Delhi-53
Ram Narain Singh
€C/o Jaganath Singh
2142, Lodhi Colony,
Nzw Delhi-1103003
, eee ARpplicants
(By Advocate Shri M.P.Haju)
!f 1« Union of Inaia throygh its
= becvetary, Fipnistry of uWelfare,
Shastri Bhawan, iew Uelhi,
2, The Under Sscretary,
LDepartment of Welfare,
Shastri Bhawan, New Jelhi,
ese Rasnondents
{By Aduacate Shri B.K.Punj, sroxy caunsel
for ShriM.M.Sudan
OR DER (ORAL)
, - (Hon'ble Shri S.R.Adige, Member (A)
e We have heard Shri M.P.Raju,counsel for ths

applicants and Shri B.K.Punj, proxy counsel for Shri

MeleSudan, counsel for the respondents,

2. There are two applicants, namely, Sh.Chandra
P?al and Shri Ram Narain 3ingh, In so far as agplicant Mo, 1,

<hri Chandra P2l is concerned, we have seruszed the rolsvant
departmental file No.8/6/96-CCI, =t pege 8 of which it has
bsen noted that the applicant Ng,1,5hri Chendeoa Pal, usc g

habitual late comery his duty hours staried from 289 while

P - s . S SR
ha ISporLs fon ducy at argund 5” : TT:' 5“;—;;53 “}b §_3u_!_)§-;
I nalz wcu Ytumlca/ i
substantiated ks "hat svan on ﬁM»iﬁ" ﬁmﬁﬁa&

reported for duty upta SPM, He hag Been »lL:n verbsl
a 1
warninos but he turnedjdeaf ear to all -
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Uith ono wxcuss or the other, 1t was further mecsxded, that

he -eicoveedf Lezves office without any prior pérmission which
constlcums lock aof ssnss of responsiblility, Lnder the
citpumsiances, after obtaining approval of the Joint

Secrotary, who is a very senior officer, the services of

the as_licen: Mo, 3hri Chandra Pal, wers discontinued.

T In the light of the above noting, we ars not
inclined to interfere with this order, particularly im the
background of the fact that departmental representative,
Shri S.K.Gupta,who is present in court, states that the
applicant has been offered employment in the Ambedkar
Foundation., In this connection, Shri M.P.Raju has contended
that the applicant Shri Chandra Pal had never received any
warning and had been diligen{z;erfcrming his dutiss
throughout his sarvica/but in the li%;zbff the notinésin
i‘ge releavant file, we do not have any/reasons to interfers

with the respondents' order, in so far as applicant No.1,

Shri Chandra Pal is éancerned.

.

b4e In so far as the applicant No.2, Shri fam Narain
Singh is concerned, we understand that he has since been

| has  clarmed ,
re-engaged and he voudd b2 gmawbed temporary status from the
date the schzme for grant of temporary status to casual
labourers came into force. The respondents should examine the
case of the applicant No,2, Shri Ram Narain Singh for grant

of temporary status, in the light of the above scheme and

pass a detailsd, speaking and reasoned order thersafter under

intimation to the apnlicant within two months from the dats of

receipt of a copy of this order,

5 , . This OA stands disposadof accordingly. No costs.
~a &7'%”““»’“2&63‘“ f/)/ : %‘V i
(Smt,Lakshmi SwamiInathan) (S.R. Adigé )

Member (3J) 4 Member (R)




